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IN THE COURT OF THE ADDITIONAL DISTRICT JUDGE (F.T.C.), 
LAKHIMPUR, NORTH LAKHIMPUR. 

 
Present: Syed Burhanur Rahman, A.J.S., 
  Addl. District Judge (F.T.C.), 
  Lakhimpur, North Lakhimpur. 
  
 Title Suit (Divorce) No.38/2019. 

 

Smt Durga Maya Sunwar, 
W/o Sri Chitra Bahadur Sunwar, 
R/o Rampur, 
P.O. Rampur Deuri Gaon, 
Mouza Nowboicha, 
P.S. North Lakhimpur,  
Dist. Lakhimpur, Assam. 

…..…..........Petitioner. 
-Vs- 

                             
Sri Chitra Bahadur Sunwar, 
S/o Lt Alak Bahadur Sunwar, 
R/o Kimin Badh Bazar, 
P.O. Deejo T.E., 
P.S. North Lakhimpur, 
Dist. Lakhimpur, Assam.  

…............Respondent. 
 
Advocate for the Petitioner    : Mr M. Ali. 
Advocate for the Respondent: Mr J. Hazarika. 
 

Date of Hearing              : 09/03/2022. 

Date of Judgment/Order : 09/03/2022. 

 

    JUDGMENT/ORDER 

1) The petitioner has filed a petition under Section 13 of 

Hindu Marriage Act, 1955, for decree of divorce, 

declaring the marriage between the Petitioner and 

the Respondent to be dissolved. 
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2) It is stated by the petitioner that the married 

between both the parties are solemnized on 

10/04/2008 in accordance with Hindu rites and 

customs. After marriage both the parties started their 

conjugal life in the house of respondent and out of 

their wedlock they have been blessed with a female 

child namely, Angel Sunwar, aged about 10 years. It 

is stated that after 2 years of their marriage, the 

respondent started to abuse the petitioner physically 

and mentally demanding dowry. It is also stated that 

the respondent is a habitual drinker and after taking 

alcohol he used to assault the petitioner and used to 

utter obscene words to the petitioner. On 

04/12/2018, at night, the respondent assaulted the 

petitioner and drove her out of his house, keeping 

the minor daughter with him and subsequently, the 

petitioner have to take shelter in her parental house. 

It is further stated that the petitioner tried to reform 

the respondent, but all efforts went in vein. Finally 

the petitioner has decided to go separate way and 

filed the instant petition with prayer for dissolution of 

marriage by a decree of divorce. 

3) In the present case the Respondent appeared before 

the Court after receiving summons/notice and filed 

the written statement denying all the allegations 

leveled against him. The respondent always treats 

the petitioner with love and affection in order to have 

a peaceful conjugal life. It is stated that the 
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petitioner left the  matrimonial house on 04/12/2018 

when the respondent was at Bangalore doing private 

job. Thereafter, the respondent went several times to 

restore their conjugal life, but the petitioner directly 

refused to come back. It is contended that the 

petitioner never tried to restore their marital life and 

never came back to see daughter and since then the 

respondent is looking after the daughter and her 

studies. It is further stated that the respondent is 

always ready to settle their disputes in order to have 

a harmonious conjugal life with the petitioner.  

4) Upon perusal of the record, it is revealed that both 

the parties filed a joint petition bearing No.95/21 on 

20/03/2021, stating therein that both the parties 

have compromised the matter and desire to decree 

the suit on compromise and do not want to contest 

the suit. Therefore, vide order dated 20/03/2021, this 

Court has converted the instant case into a case of 

mutual divorce.  

5) Considering the matter in its entirety, this Court is of 

the considered view that there is no impediment in 

granting the decree of divorce on mutual consent as 

the parties got married on 10/04/2008 and they are 

living separately since 04/12/2018. 

6) Today both the Petitioner No.1 and Petitioner No.2 

have filed evidence on affidavit jointly, stating inter
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alia  that both the petitioners desire to get a decree 

of divorce by way of compromise/mutual consent.  

7) I have heard both the petitioners who were 

personally present before the Court.  

8) Consequently, the instant petition for mutual divorce 

is hereby allowed. Marriage solemnized between the 

petitioners namely, Smt Durga Maya Sunwar and Sri 

Chitra Bahadur Sunwar, is dissolved on mutual 

consent. 

9) Prepare a decree accordingly within 15 days from 

today. Also the joint petition filed by the parties today 

be made the part of the decree. 

10) Disposed of accordingly.  

Given under my hand and seal of this Court on this 

the 9th day of March, 2022.     

       

                                                        ( Syed Burhanur Rahman )     
                                                          Addl. District Judge (F.T.C.),   

  Lakhimpur, North Lakhimpur. 
Certified that the Judgment is typed 
to my dictation and corrected by me 
and each page bears my signature. 
 
 
 
  ( Syed Burhanur Rahman )    
  Addl. District Judge (F.T.C.), 
 Lakhimpur, North Lakhimpur. 
 

Transcribed and typed by: 
Sri Montu Kherkatary, Stenographer. 


